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UTILIZATION OF LAND 
ADJOINING RAILWAY 

TRACK BILL· 
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is: 
MR. DEPUTY-SPEAKER: The ques-

"That leave be granted to introduce a 
Bill to provide for the utilization of 
land adjoining railway track on both 
sides for agricultural purposes." 

The motion was adopted. 
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CODE OF CRIMINAL PROCE-
DURE (AMENDMENT) BILL· 

(Amendment of Section 488) 
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MR. DEPUTY-SPEAKER: The ques-
tion is : 

CONSTITUTION (AMENDMENT) 
BILL· 

<Amendment of Third Schedule) 
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SHRI B. P. MANDAL: I oppose It. 
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MR. DEPUTY-SPEAKER: Under the 
rules, he has got to give notice in writing 
that he wants to oppose the introduction. 
He cannot just get up and oppose it. 

DEPUTY-SPEAKER: The question is : 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India". 

The motion was adopted. 
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CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of Article 74) 
"That leave be sranted to introduce a 

Bill further to amend the Code of 
Criminal Procedure, 1898." 

The motion was adopted. 
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